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, Learned counsel Mr R,0utta for the
aﬁplicant moves this application,

" Perused the application and the
raiiefs soughte. The subject matter is
stepping up of his pay with reference to
the'pay of his juniors. |

. Application is admwitted. Issue notice
on tha respondonts by Registered Post.
Yritten statemsnt within 6 wecks.

List on 24,11.1995 for uritten
: stateéeﬂt‘and further orvdaers.
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‘ ‘Learhed counsel Mr.R.Dutta for
the‘;pbiicante Written statement ‘has not'
been submibted by, Ehe respondénts. Fr.se
-Sharma seeksftime on behalf Oof MreB.Ke
Sharma for submission of written state-
ment, See Y.
List on 19~4-96 for hearinge-
‘meantime reSpondents are allowed to
submit written statement with copy in

advance to the counsel of the’ applicant« .

i for further 6 weeks.,
In the
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Mr R. Dutta for the épplicant. Mr B.

K. Sharma’n/ for the respondents.

- ~Written statement has not been submitted.

List for hearing on 7.8.96.

Liberty to the respondents to submit

the counsel

2 i
N '

Member

written statement with copy to
for the applicant.

r

Learned counsel Mre.R,Dutta for the appli-
cant. Learned counsel Mr.S.S5arma for Mr.B.K
Sharma Railway counsel. This case has been
listed for hearing pending submission of
written statement. Mr.S,Sarma informs that
written statement are in a stage of readine
for submission and he seeks adjournment for
submission of written statement. B
List for hearing on 26=8-=96. .
The respondents are directed to submit
the written statement before the date with !

copy to the counsel of applicante. 1

S8

Mr R. Dutta

learned counsel

Learned counsel

Mr B.K. Sharma, :
respondents has submitted leave of absence. '
i

Written statement has not been submitted. !

the
for the

for
applicant.

List for’ hearing on 16.9.96.

Member




0.A. No. 240 of 1995

_16.9.'9'.6 Learned counsel Mr. R.Dutta for the

:,%applicant. | o
‘Mr. S.Sarma for Mr.  B.K.Sharma,
L ' learned counsel for the respondents, informs
' . tht written statement is ready and will be
submitted in about one week ‘time. He therefore

prays for short adjournment.

Hearing adjourned ‘to 3.10:1996. In-the

meantime the respondents may submi t written

| \ ' y \Q -
\53733 E'— QF%M a/\_@l' WL\ statement with copy to the, counsel of ' the

Dp@ o applicant.
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L. L g 1,--‘-'3,.1'0.96,';--3’ . . . Learned <counsel ' Mr R. Dutta for the
Fapn Ao . et Ctr ased s 0 hwmes L G F - PR X R I I .
. ¢ . .. Applicant. None for the respondents. -

eI J 1od Lo Lo ks 1oMrg o Dutta is ready for . submission. Mr S,

wi Dm_ =D g ~.-Sarma .for Mr B.K. Shérma, however, prays that the
RN R S ;;,fw,.‘..:v_ i, =.respondents may be given last’ opportunity to file
LET SNl L it i .rnooLir L Written, ;st,_at;ément on 7.10.96 and adjourn the vheafing.
o . w il s i it However,.siace Mr Dutta has come ready - for his
y ‘),_ ”‘/‘j/y /,\,.Jf\,_.wv@v\“@ submissions and hearing, he is "a]lowed to make -hisz
L 1 submissions in part _The hearing is adjourned to

g\\ﬁ T | ‘ - 9.10.96. In the meantlme the respondents shall submit
written statement w1th copy to the counsel of the

opposite party on 7’10 96 posmvely.

Hearing adpurned to 9.10.96 as part heard.

s

-~ Member
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PR _ 0.A. No.24%9 of 1995
19.10.96 Learned counsel Mr. R. Dutta for the'
applicant. None for the respondents. However, a
common written statement for the applicants in
O.A. 161/95, 175/95, 209/95 to 212/95 and O.A.
e N e %WH QUL'WB P 224/95 to 240/95 has been submitted by the
MNé o~ .
D e /[ —S . m respondents. A copy of which has been served on
O /ﬂ\, &NLM learned counsel Mr. R. Dutta. Mr. R.Dutta seeks
, . P
2) ) W au o 16~ o1 b time to file rejoinder. Allowed.
- : A Wobvv _ ' » e Mr. R.Dutta Ais directed to serve copy of
SN VJ‘M N b the rejoinder-on the respondents before the
o) &x Jo~ date of hearing. ‘
-5 \,> \ List for hearing on 20.11.1996 as part
JZO heard.
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Loearned coungel {ir.R.uutta for the

applicants HraWlhsKeChowdhury for m:.u.r(o

“harma, loarnad Railway Counsale

List fZor haaring on 16-12«96, as
part heards

on

by

Mener

/ : - [
2 (Sl

l:/ / Menmbor

W/”
18.12.96 None present. List for hearing

13.1.1997.
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0.5.No.240/95 | . ‘“5-2" .
. ) \"‘~§ .
15.1.97 Learned counsel Mr R. Dutta for "the‘

applicants. Leave note of Mr B.K. Sharma, learned

counsel for the respondents.

List for hearing on 24.1.97.

A
* Membeér -

nk:
1
29.1.97 Mr R.Dutta, learned counsel for the
. - applicant. Mr B.K.Sharma, learned Railway
counsel for the respondents.
Counsel of both sides have completed

their submissions. Hearing concluded.
Judgment reserved.
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?
12.2.97 0.A. dismissed vide common order in
. 0.A. 175 of 1995. |
/2//57A99" . Copy of the order be placed in the
/
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ww+ . CENTRAL!ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Date of grder : This the 12th Day of February;1997.

Shri G.L.Sanglyine. Administrative Member.

Original Application No. 161V;£ 1995
shri Dulal Kanti Deb
= V8 - ‘
Union of India & Crse.
O.A. NO. 175 of 1995,
shri Chitta Ranjan Paul
- \JS =
Union of India & Ors.
 0.A.No. 209 of 1995
Shri Manindra Lal Deb
-Vs -
Union of India & Ors.
_ 0.A. NO. 210 of 1995
4 shri Ranjit Kumar Dey
- Vs =
Union of India & ors.
O.AR. No. 211 of 1995
. Shri Krishna Pada Paul
- Vs -
Union of India & Ors.
" 0.A. NO. 212 of 1995
smt Kali Rani Sarkar & Ors.

Legal heirs of late Jlbon Krishna Sarkar + « <Applicants

- V8 =
Union of India & Srs.
0.A. No. 224 of 1995
shri Manilal Roy
- V8 =
‘Union of India & Crs.
" O.A. NO. 225 of 1995
. shri priyotosh Naha
= Vs =
Union of India & Ors.

*

o o o Appli;ant
. « . Respondents
« « « Applicant
. « «» Respondents
o o Appliéant
o o o Respondent;;
. « - Apnlicant
e e e Respohdents
. « « Applicant

. « o Respondents

« « « Respondents
« o o Applicant
« « « Respondents
.« o « Applicant

~

. « o Respondents

Contdo LI c2
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OLA. No. 226 Of 1995

Shri Kalachand Saha : o o« o f'ﬁppiicant
- Vs - '
Union of India & Ors.

é.a. No. 227 of 1995

shri Arun Kanti Das . « « Applicant \i

- Vs = ,

o~ Union of India & Ors. .« » « Respondents. ‘

O.A. N0.228 of 1995 K N

' 1

‘ ~ shri Parimal Chandra Dey . « o Applicant §
- Vs - '

Union of India & Crse. . « i« Respondents

O.A. No. 229 of 1995

shri Makhanlal Bakshi . . . Applicant
- Vs =~ |
K Union of India & Ors. . . . Respcndents.

O.A. No. 230 cf 1995

-Shri Mukunda Ch. Chanda ' '. .

. Applicant
- Vs = B
Union of India & Ors. . « « Respondents
O.A. No. 231 of 1995
shri Kartick Chandra Dey . . .i. Applicant
- Vs = ‘ | :
Union of India & Ors. . . » Respondents.
OQAC NO. 232 Of 1995 '
shri Gopesh Chandra Dam . . . Applicant
Vs = ,
Union of India & Ors. ' . « « Respondents.
0.A. No. 233 of 1995
shri Harendra Kumar Dey « « « Applicant
-vi- | ; |
Union of India & ors. | . « « Respondents.
O.Ah. No. 234 of 1995
' shri Dilip Kumar Mazumder "« « o Applicant
T V§ - ' T
Union of india: & Ors. - e l.. Respondents
z ' 0.&. No. 235 of 1995 _
: Shri Ajit Kr. Chakraborty ‘ - ";'§ ;.App11éant
v - VB - ": d o '

- Union of India & Ors. , . ;“. Respondénta.
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. o
. O.A. NO. 236 of 199.
Shri Ramendra umar Basak "« e o Applicant
" union of India & Ors. A  + « « Respondents &
O.A. No. 237 of 1995
shri Rai Mchan Roy e o « Applicant
= Vs - ‘ )
“Union of India & Ors. . « o Respondents
. G.h. No. 238 of 1995
shri Jadhu Gopal Chakraborty o « o Applicant
Union of India & Ors. . « o Respondents
0.A. No. 239 of 1995
shri Rebati Mohan Choudhury e« o« » Applicant
- VS8 =
Union of India & Ors. . . « Respondents.
O.A. NO. 240 of 1995
Shri Fanindra Kumar Baidya « « « Applicant
. - Ve -
union of India & Ors. « « o Respondents.

Shri R.Dutta, advocate for all the applicants.

shri B.K.sharma, Railway Advocate for all the respondents.

CRDER

G.1.SANGLYINE, ADMINISTRATIVE MEMNER

The applications submitted by the 23 applicants
under Section 19 of the Administrativé Tribunals Act
1985 are diSposed-of'by this common order for convenience.
The respondénts‘Railways have also submitted a common

written statement in respect of all these applications.

2. The applicants were either holding the post of"
‘Fireman ‘A’ or Diesel Assistant Driver.cThGYQweé§~subée-

quently promoted to their next promotional poét of Shunter .

- ™ ' : - . ‘contdooo.¢
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For the purpose of ready reference and easier'appreciaticm
“~ of facts the dates of promotion of each one of them to

. Shunter.&x BLX

{

'x' are given below as gathered from the

respective applications under consideration i- -.

Sl.No. Name of the applicant

l. Sri D.K. mb

2. "

3. "

4. "
‘S. "

6. "

7. "
8. "
S, ®
10."
11."
12.°
13,"
14."
15 .*
16.*
17."
18."
19."
20."
21 .0

22.0
23.°

3.

Diesel‘Assistant Driver are called running staff in the
Railways. The applicants belcnged to these categbries as the
case may be. Restructuring of all running staff categories
were affected with effect from 1.1.1984 on proforma fixation
and the monetary benefits consequent thereto were given with

- effect from 1.1.1985 but the categories of Fireman UX and
Diesel Assistant Driver were not restructured. These categories

were, hcwever. given the benefit of Special Pay at the rate

C.R.Paul
M.L.Deb
RiK.Dey
K.P.pPaul
J.K.Sarkar
E.L.ROy

P. Naha

K. Saha
A.K.Das
P.C.Dey
M.L.Bakshi
M.C.Chanda
K.C.Dey
G.C.Dam
H.K.Dey
D.K.Mazumder
A.K.Chakraborty
R.K.Basak
R.M.ROY
J.G.Chakraborty
R.M.Choudhuryv
F.K.Baidya

The categories of employees known as Fireman °*A‘ and

Date of promotion

1.1.1986-
1.3.1985
14.2.1985
11.2.1984
6012.1985
7.6.1984

19.2.1985

1 0301985
14.2.1985

14.12.1985

1.6.1984
14.2.1985
13.6.1984
22.1.1985
1.3.1985

14.2.1985
11.3.1985
30.1.1986
1.3.1985

14.10.1985

8.12.1985
31.5.1984

25.1.1989

'f°contd.;;$fhi
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of k.ls/flpef month. Tﬁis Special pay was admissible to 30% T

of the posts in each category. This Special'Pey was given in
order of seniority in each category of post. The Special pay
was given with effect from 1.7.1985. This Special Pay was,
howéver, abolished with effect from 1.1.1986 as a result of
4th Central'Pay Commission but the same wae-allowed to be

taken intc account in the fixation 6f pay of Fireman ‘A’ and

' Diesel Assistant Driver. The grievance of the applicant is

that many employees Junior to the applicants as Fireman ‘A
or Diesel Assistant Driver were drawing higher pay than the
applicants because of fixation of pay due to ‘merger of the
Special Pay which was taken into consideration while fixing
the pay of the juniors. They had made representation before
the competent authorities of the respcndents but their repre-

sentations were rejected cn the following grcunds 3

"If in the lower grades the junior employee
drawn higher rate of pay than the senior
employee due to advance increment or
accelerated promotion etc., the stepping
up of pay of senior employee will not
be applicable.® _

They made further representaticns but no reply was given by

the respondents. Hence this applicaticn.

4. The respondents have defended their case stating that
the pay of Shunter/ggxxnxn"x' promoted prior to 1.1;1986
were fixed at lower stages whereas the pay of those enjocying

the Special Pay was fixed at higher stages on promotion as

. Shunter in the revised grade. Some of the applicants get thﬁfr

promotion to the post of Shunter/ggzener ‘& before 1.7.1985,
that ‘is, the date of effect of Special Pay. and they did not
enjcy the benefit of Special Pay as Fireman 'A‘ or Diesel
Assistant Driver. As a result there cannot be any question

of stepping up of their pay while fixing their pay with effect
- _ contd... 6.
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e — ;<é' from’l 1.1986 consequent to the 4th Central Pay Commission.
4 i V.

They further state ‘that jtwo a plicants, namely.‘aplai Kanti
Deb‘and Shri Ajit Kr. Chakraborty who were promoted ‘after
'1.1.1986 the benefit of fixation of their pay after taking

ihto consideration of special pay of &s.15/-per month drawn

by them had already been granted. learned counsel Mr R.
' "] .
/ Dutta appearing for the applicants submitted tﬁat the stand |
' L : o i
of the respondents in rejecting the prayer of the applicants |

to step up their pay is not sustainable as it is not in

|
accordance with FR 22 C and the Notification No.PC-IV/86/ r
'RSRP/1 dated 19.9.1986 issued by the Ministry of Transport, i
Department obeailways(Railway Board). Mr Dutté relies on
Note 7 of Rule 7 thereunder and submitted that;all conditicns -
laid dcwn under this Note were fulfilled by}thé applicants
and as such their prayer is justified. Mr B.K.Sharma.learned ‘
counsel for the respondents, on the other hand opposes the

contention of Mr Dutta.

T . w e mer @ e ons Srvie

Ss The respondents have stated in the wrieten statement
that all the applicants except Jadhu Gecpal Chakraborty
(O.A.No.238/95). Dulal Kanti Deb (O.A.161/95) and Sri Ajit
Kr. Chakraborty (0.A.235/95) were promoted as Shunter/FEXXNXK
*A' before 1.7.1985. Since this is the material date it

has to be mentioned here that the dates of promotion to
AShunter-as given by thevspplicantS‘K.P;Panl'as 6.12.85, '_& 
A.K.Das as 14.12.1985, R.M.ROY as 14.10.85 and J.G.Chakraborty |
as 8.12.85 are not same with thevdates_giien 5y the |
reSpondents in a sheet at Annexure V to the‘wrgtten state-
ment.?These above mentioned cases are specifically mentioned
vbecause 1t will pe relevant whether they uere drawing

Special Pay as Diesel Assistant Driver from 1.7.1985 to

e b ot dan pmie = e e e o e
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the alleged dagg of their promotion to Shunter. In the

case of all other applicants except the four mentioned

and

/ above/ A.Chakraborty, D.K.Deb and F.K.Baidya their dates

of promotion to Shunter were before 1.7.1985. All these

applicants were not therefore enjoying Special Pay of

%015/"’ pe

r month as Diesel Assistant Driver/Fireman 'A’.

he states that,

Even in the case of K.P.Paul though/he was Diesel Assistant

Driver on 1.7.1985 he has not stated in his application

that he was drawing Special Pay after 1.7.1988., Similar

{s the case of Shri J.G.Chakraborty. sri A.K.Das and R.M.

Roy also have not stated that they were drawing special

pay from 1.7.85 to the dates of their promcticn. In the

case of F.K.Baidya, the question of drawing special pay

according to him

cf R.15/- per month does not arise as/due to diéciplinary

proceeding he was removed from service in 1981 and was

reinstated on 23.2.1989 and givem prcmotion as Shunter on

25.1.1989. He has not stated in this application that he

L was palid arrear of—Special Pay after reinstatement. Alsc

if the date of 26.3.1985 was the date of his prcmotion to

Shunter as stated by the respondents in Annexure-V the

questicn of drawing Special Pay by thimas Diesel Assistant

Driver after 1.7.1985 does not arise.

6.

Note 7 afcresaid reads as follows:

"Note 7: In case, where a senior Railway
servant promoted to a higher post
before the 1st day of January, 1986
drawn less pay in the revised scale
than his juriior who is promoted to the
higher post on or after the 1st day

of January, 1986, the pay of the Senior
Railway servant should be stepped up

to an amount equal to the pay as fixed
for his junior in that higher post. The
stepping up should be done with effect
from the date of promotién of the
junior Railway servant subject to
fulfilment of the following conditions,

namely,

contd...8




— * . (a) both the Junior and the senior Railway’

: < servants should bélong to .the same

¢ cadre and the pcsts in which they have
been promoted should be identical in
the same cadre,

(b) the pre~revised and revised scales of
pay of the lower and higher posts in
which they are entitled to draw pay
should be identical; and

(c) the ancmaly should be directly as a
result of the application of the
provisions cf Rule 2018B{FR22C) cf
Indjan Railway Establishment Code _
Volume II or any other Rule cr-order
regulating pay fixation on such promotion -
in the revised scale, If even in the
lcwer post, the junior officer was
drawing more pay in the pre-revised
scale than the senior by virtue cf any
advance increments granted to him,
provisicns of this Note need not be

invoked to step up the pay of the
senior officer.*

©q
/

Mr Dutta submits that all the condéticns: mentioned above

i mmeae A e memr

are fulfilled in his case and further that the last sentence

if even «.c.ess.... Officer"does not apply to the present case

of the applicants. Before proceeding further it is essential

to reproduce here Rule 2018(B) of Indian Railway Establishment

Code Vblume II :

®2018-B (F. R.V22C)-Notw1thstanoing anything
coritained in these rules, where a railway
servant holding a post in a substantive,
temporary or officiating capacity is
promoted or appcinted in a substantive,
temporary or officiating capacity to
~another pcst carrying duties and respon-
sibilities or greater importance than
those attaching to the post held by him,
his initial pay in the time-scale of the
higher post shall be fixed at the stage
next above the pay notionally arrived at

y by increasing his pay in respect of the
lower post by one increment at the stage
at which such pay has accrued.”

The subject matter in theése applications is fixation of pay
/bf the eppldcants:ini¢hesgrade of sSbunter, in view of the |
fact that their juniors in the grade of Diesel Aasistant Driven/

f&reman o were drawing higher pay than thém on their (junior) ;’2

promotion to the post of Shunter., L o ]7_“”‘15 : _? :
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7. As indicated above Mr Dutta has relied on Note 7
of the Notifica;icn dated 19.9.1986 submitted by the
respondents with their written statement in his submission
though it is seen that this Notification does not f£ind
mentioned in any of the Original Applications under consi-
deraticn. The employees junior to the applicants in the
grade of Diesel Assistant priver/Fireman ‘A’ who drew more
pay than the applicants on promotion as Shunter are the

fcllowing according to Annexure-V to the written statement.

Sl.No. Name pDate of promotion to Shunter
1. sri Santosh Rn.Sarkar 16.1.86
2‘ " &)pal Cha my 901086
3. » Motilal Majumder 9.1.86
4, " NoDoChakraborty 8 010 -88

Therefore all these juniors were promoted after 1.1.1986.
The Special Pay of #.15/- per month which they were drawing
between 1.7.1985 and 31.12.1985 was abolished with effect
from 1.1.1986 but this Special Pay was taken intc considera-
tion for the purpose of fixation of their pay in'the revised
scale of pay of Diesel Assistant Driver as a result of the
4th Pay Commission. Consequently on their promotion as
shunter after 1.1.1986 they carried with them this benefit
and their pay in the scale of shunter was accordingly

fixed. According to para 5 and 5 of the written statement

of the respondents and Annexure-V thereto all the. applicants
except Jadu Gopal Chakraborty (0.A.238/95), Dulal Kanti

peb (0.A.161/95) and Ajit Kr. Chakraborty (0.A.235/95)

were promoted as Shunter before 1.7.1985 and they did not
draw their special pay of k.15/-per month which came into
effect from 1.7.1985'in the scale of pay of Diesel Assistant

Driver/Firemen ‘A‘'. NO re joinder has been submitted by any

contd.. .10
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of the applicants to these statements made by the respondents

and they have not’been sought to be controverted It may#also
be mentioned here that although one common.writteh statement
has been submitted by the respOhdents'ih respect of the 23
applicants, the learned counsel for the applicahts has chosen
to proceed for hearing on the basis of this common written
statement. in respect of all the applications; rhegefore. these-
statements of the respondehts are taken to be cottect._ItFiSf
the-contention of the respondents that stepping up of pay 1is
permissible cnly when two persons are in the same. grade, same
pay scale and the anomaly arises in the same pay scale. It

is seen from the facts Stated above that the case of the 20

~ applicants who were promoted to Shunter before 1.7.1985 is

not the same with that of the juniors. It is etident that

the senior employees, namely the applicants; had hot drawn
the same pay as the juniors in the scale of pay ¢f Diesel
Assistant Driver/Fireman °‘A° as the applicants were -promoted
before 1.7.1985 to‘Shunter and did not draw the Special Pay
of m.lS/-per month. These 20 applicants were not also in the
same cadre of Diesel Assistant Driver/Fireman °‘A‘ as the
juniors as on and after 1.7.1985. In view of these facts there

cannot be any anomaly in fixation éf their pay in the scale

of pay ia—the_scale_of_piy of'shunter with‘reference to the

pay of the juniors who were promoted after 1.1, 1986 to
Shunter and who stand in a different footing. In the ‘light
of the above the 20 applicants cannot succeed in their
respective applications now under cons;deratlon. ’

8.  In the case of Jadu Gopal Chakraborty (O.A. 238/95)
thefrespondents'have stated in the written statement ‘that he

drew the Special Pay of ks 15/-per month with effect £rom
1.7 1985 to 30 12 1985 as he was promoted to the post of

-.Shunter on 31 12 1985. It appears that he was‘notuallowed

. contd.esll
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higher fixation of pay'becauSe he was promoted to Shunter oﬂ
31.12.1985. Noteil? aféfesa;d-permits stepping up of pay of

a senior employee promoted before 1.1.1986 with.reference to
the pay of a juhi%r promoted on or after 1.1.i986'in the
higher post subject to fulfilment of the conditions laid
down thereunder. In view of this facé and the fact’that

Shri Chakraborty Las drawing Special Pay of %.15/—pgr month

till 30.12.1985, that is one day before his promotion, I

consider that it will be fair tc direct the respondents, to
re-consider his case with reference to the facts of his

case and the Notification No.PC-IV/86/RSRP/1 dated 19.9.1986. |
‘They are thérefore accordingly directed and they should do

so on merit. They shall issue a final order within 3 months
from the date of receipt of this crder by respondent No.3,
the Chief Personnel Officer, N.F.Railway, Maligacn, Guwahati.
The application is disposed of accqrdingly. |

9. In the case of Dulal Kanti Deb (C.A.161/95) and

'Ajit Kr.Chakraborty (O.A.235/95) the respondents have submitted

that these 2 applicants were promoted after 1.1.1986 and
their éay in the revised scale had since been refixed by
taking intc account Special Pay of %.15/;. Mr Dutia submits
that the applicants had not acﬁually received benefit of
the refixaﬁion. The respondents are therefore directed to
pay these 2 applicants their dues as a result of refixaticn

of their pay within 3 months from the date of receipt of

copy of this order by respondent No.3 if they had not already

been paid. The C.A.Nos.161/95 & 235/95 are disposed of
accordingly.

10. The Original Applications of othér applicants exclu-
ding 0.A.Nos.161/95, 235/95 and 238/95 are dismissed. No

order as to costs.

S 4 K
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6‘7\0\ 30 Or igihal Application No, Q 0 of 1995, ﬂ&
3 Lo et A _nnefr f\% . . .
PEE TN ewdi k. Baidya. ': Applicant.
-~ Versus -
Union of India & Others, ¢ Respondents,
INDELX
Sl.No. Particulars, Annexure No. Page.
1, . Application cor e
2, Divisional Manager (P)
- NJ,F. Railway, Lumding's
letter Dated 23,02.89 2/1 29 to 10
3. Rly.Board’'s lettexr No.PC/ :
I11/84/UPG/19 dt., 25,6.85., A/2 11 to 15
4, Chart showing the . date of
promotion,pay etc, of ghe « -
applicant and his junidrs, A/3 16
5. Rly.Board's letter No.PC/
60/PP-1/ dt, 19.03.66, A/4. 17
6, Applicant's representation
dated 9.5.,93. A/S ‘ 18
7. Senlor Divisional Personnel
Officer's D,O, letter No. E/
UL/1/LM(Restr,) dt., 8,11,93, A/6 19
8e Divisional Railway Manager(p)'s
letter No.E/41/1/LM(Restr,)
dt. 7.7.94. ‘ A/7 20
9. Applicant's representation

dated 16.,08.94 to the Chief
Oper ating Manager, N.F, Rail-
way, Maligaon - 11. A/8 21 to 22,
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. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL %

GUWAHAT'I BENCH : GUWAHATI t% T3
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. Q g,

(An application Under Section 19 of the Administra- % &

tive Tribunal Act 1985) 2
Original Application No. _ of 1995,

Shri Fanindra Kumar Baidya, Son of Late
AX. Baidya, residing in Railway Qrs.
No. 523/B, South Hill Colony, Lumding

P.O., Lumding, District - Nogaon,Assam,

Pin - 782447, e+ss Applicant,

- Versus

N

1, Union of India represented by the
| General Manager, N.F, Railway,
Maligaon, Guwahati - 781011.
2. Chief Oper ating Manager, N.F. Railway,
Maligaon, Guwshati - 781011,
3. Chief Personnel Officer, N,F. Railway,
Maligaon, GUWAHATI - 781011,
4, Divisional Railway Manaer, N,F,
Railway, Lumding - 782447,
S.

Senior Divisional Personnel Officer,

N.F. Railway, Lumding - 782447,Assam.

«+s+ Respondent,

1. Subject matter of the Application, fixation of Pay

of the agpplicant on the basis of Seepping up rule.

i

Cont o e P/z.
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2e Jurisdiction of the Tribunal -

" The applicant declares that the sub-

ject matter is within the jurisdiction of the Hon'ble

" Tribunat.

3. Limitation := ' .

The appllcant submits that applicaticn.

is within the per ied of llmltatlon.

4. Facts,of the Case =

4,1, . That, the applicant is a citizen of

India is entitled to rights and previledge available

to citizen of India,

4.2, That, thé applicant was appointed as
Engine‘gleaner in the Mechanical Department of N.F.

Railway and posted at Lumding Loco Shed on 23.10.64,

#During the Locoman's agitation during 1981 the appli-

cant along with others were removed from Service in

1981, The Applicant was re-instated vide Order dated

e
23.2.89 and the period from date of removal to the
e YN IeY

date of re-lnStatement was etarsed aa duty. It was fur-
ther decidegd- that the benefit of promotion and Up=gr 3~
datlon to which the appllcant would have been entltled

had they continued Physically’in service shogld be
extended éubject to theix passing'pnescribed Selectibn/
Suitability tests.éaccordingly, the applicant was promoted

to the post of First Fireman and Shunter on 25.1.89 and
_ e ——

x‘ : Cont ,.. P/3o
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on Goodé Driver in Scale s, 1350-220Q/- with effect
from 17.7.89,
A copy of ihe Order dated
23,2.89 is annexed herewith as

ANNEXURE « A/1,

43, That, the Railway Board, vide letter
No. PC)III/84/UPG/19 dt. 25,06.85 issued Order for
Ca&re ‘review and feétructuring‘of Group 'C*' and Group
‘D' Staff, In respect of Fireman *A' and DAD and special
pay @ Rs, 15/- pér!month to thé extant of 30% of the post

in each category was sanctioned with effect from 1,7.85,

Aftér, introduction of the revised Scale of Pay with

~effect from 1.1,86 thé element of special pay was to be

taken into account in the fixation of pay of Fireman
and DAD, The above benefit of fixation and the’paymené
of arrears were made to the concerned Staff vide Bill

No. 450-PR/No, 1166 4t, 14.06.93.

A copy of the Railway Board's
letter No. PC/I11/84/UPG/19
dated 25.,06,85(relevant portion)
is annexed herewith_as

ANNEXURE - A/2,

4.4, That, Shri N.D. Chakraborty, Shri Moti
Mazumder, Shri Gopal Dey-I, Shri S.R. Sarkar, Shri J.

Uddin, Shri B.D. Roy, Shri P.K., Goswami and Shri K.C.

_Roy who are junior to the applicant as Engine Cleaner,

Fireman/DAD drawing less pay than the applicant, were
fixed at a higher stage after they were given the benefit

of special pay and its merger., '
C ) Cont .. P/4.
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A comper ative chart showing
the pay etc, of the applicant

and his juniors is annexed

\ herewith as ANNEXURE - A/3.

45, That, in the year 1966, Railway Board
under letter No, PC/GO/PP—I dt, 19.03.66 communicated
sanction of the President that = when a Rallway Servant
promoted or app01nted to a higher post on or after l.4,61

draw a lower rate of pay in that poSt than another Rail-

‘way Servant junior to him in the lowervgrade and promoted

or appointed subSequently to another identical post, the

pay of the senior employee in the higher post should be
Stepped up to a figure equal to the pay as fixed for the
junior employee 1n that higher Post from the date of

promotion or apporntnent of the junior employee,

<

[ 724
An extract letter as published

in"the Eailwey Esteblishment
- Manual Law and Pracf:ice by
SKri M.,L. Jand, Asstt,Professor,
Railway Staff Training College,
Bbroda,ie annexed herewith as

ANNEXURE - A/4,

4,6, That, as the pay of the Junlors of the
applicant were hlgher than that of the gpplicant, the
applicant had represented to the Divisional Railway Manager
on 9,5.93 for Stepping up of his pay to the stage where

his junior's pay have been fixed on being promoted as
Shunter and Drivers |

Cont L 3N Y P/S.
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A copy of the said represen-
tation is annexed herewith as
ANNEXURE - A/5,
4.7, That, the senior Divisional Personnel

Officer, N.,F. Railway, Lumding(Respondent No.S) made a
proposal for stepping up of the pay of the senior employee
including the appiicant and submitted the same to the
Accounts Branch for wvQtting kgk but the Accounts Brahch
returned the prdpgsal suggesting submission of papers
to Chief Personnel Officer, N,F. Railway, Maligaon ﬁor
clarification. Accordingly, senior Divisional Personnel
Officer, N.F, Railway, Lumding sought the clarification

" tog the Chief Per sonnel Officer, N.F.,Railway, Maligaon
(Respondent No}3) vide D.O. letter No.E/UL/1/LM(Restr,)

dated 8.11,93,

. A copy of the said letter io.
E/UL/1/LM(Restr,) dt, 8.11.93
. | 1s annexed herewith as

ANNEXURE - A/6,

4.8, ‘ That, the Divisional Railway Manager,
N.f, Railway, Lumding vide letter No.&/41/1/LM(Restr,)
dated 7.7.94 informed Shri C,:, Paul and others who made
representations for stepping up that ayreference was made
to Head quarters for clarification and the General Manager
(P), N.F. Rgilway, Maligaon has passed the following

Orders,

Cont oo s P/6.
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"If in the lower grade the

junior employee draws higher
r ate@ of pay then the senior
employees, due to advance
increment or accelerated
promotion etc, the stepping
up of pay of the senior :
employee will not be

~ applicable",

A.copy of the letter No, E/
41/1/LM(Restr.) dtd. 7.7.94
is annexed herewith as

ANNEXURE - A/7.

<

4,9, ’ That, as the clarification éiven by the
General.Manager(P),'N;F. Railway, Maihgaon was not on
correct appreéiatibn~of facts and the Orders of the Pre-
‘sident, the applicant made a representation to the Chief
Operatir{g.Iﬂanager"(P)“, N,F. Railﬁay, Maligaon on 16,8,94
for re-examination of the applicant'’s case in its proper
perpeSpective and to set right the injustice done to

.~ the applicant, But no reply has been received by the
applicant as yet, N T

A copy of tﬁe representation
dated 16,8.94 is annexed

herewith as ANNEXURE - A/S. -

e Ground for Relief S-

5.1, ' That, as the pay of the épplicant's
- juniors were fixed at a higher étagé than thatof the
applicant as a measure g; restructuring benefit, the
‘applicant is entitled to the benefit of Steppihg up

rule and to be fixed at the stage where his juniors

Cont ‘.....P/7.




have been fixed at'therépplicant and his juniors be-
long to same cadre and the pay of. £the juniors were
fixed at a higher stage set as é result of acceleréted
promotion ox advance increment but due to Spécial pay

granted to the DaDs for Cadre restructur ing,

5424 ‘ That, the applicant is beiny paid less
salary due to refusal of the respondents to step-up his

pay as per the Order of the President,

- - 1 .

6, Details of the remedies exhausted i- .

That, the spplicant has represented to”
Respondent No, 2 &“4,-the Chief‘déefating Manager (P),
N.F. Railway, Maligaon and Divisional Railway Manager,
N.F. Railway, Lumding for Stepping up his pay.

i

7. | : " That, the applicant,declares that he
haé not previouslyhfiled any gpplication, Writ Petition
or Suit in respect of the subject ofvthié aoplication in
any other Court or Bench of the Tribunal nor any such

application, Writ or Suit is pending before any of them.

8. Relief Sought :=

On the facts and circumstances submitted

above the applicant humbly prays for :-

ISssue of a direction to the respon-

dents for refixation of his pay on \

the basis of stepping up rule at
~the stage his juniﬁrs have been

fixed and to pay the arrears with

interest, Cont ... F/8.
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9. -Pérrticulars of applicétion fees

Indian Postal Order No. S/%79> -

for fs. 50/-(Rupees fifty) only is

L3

enclosed.

o O S T T b e R S S U SIS S S 0 S W S ey N it SR e S b 4 G GNP S ST G D YD v S R e SR G STV SV et SR D G

: VERIFICATION :

I, Shri Fanindra Kumar Baidya, Son of Late

ALK, Baidya, .aged about 52 years, residing in Rly. Qr 5=

' No..523/B, South Hill Colony, P.O. Lumding, District -
Nogjaon, Assam, Pin - 782447, do hereby verify that the

contents of para 4, 6, 7 & 9 are true to my knowledge

~and belief and the rests .are my submission before the

Hon'ble Tribunal and I have not supressed any material

facts,

Signature of the Applicant.

(13

Dated

Place , ¢ Lumding.

| ?@Mmﬁ% Kk r%ﬂf«’ [
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and 37/30 the f
under Rule 14(i

~-imstesed and th
~ of re-instateme

ancc to the verdict of CAT/GHY in case No.403/¢L
ollowinz staff who were removed from service

1) duting LRSA agitation in 1931 havs been ra-
eir periods from the date of romoval tn the d-y..
nt are treated as on duty.

Arrcar pay etc. ro

gularised from the date of removal

to the dats of re-instatement =anl thorcaftor will be made
thro.8.8.Bi11, : .

It has further beoen dociio:l
L/No.%/261/3/Con/PVIIT 4t. 17.1.39
upgradation to which
physically continuad

vide CPO( Admn.)/MLG s
that bencfit of nromotion/
hey would have been antitled had they
%2 in service should bo extended provided
test when it is nrescribed

they pass the seloction/suitability

under rule.

1
t : : -
| Order for fixation of nay o Dromotion/upqradation from
i the deomed dats will be issuyed separately. This is purely nravi-
| sional subject to future adjustmant. ' o :
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21.- J.Dassunta DAD/TP 3 %
22. Ranjit Kr.S rkar" yar A )
23. ¥.3asuratari AT g
24. 5.C.%%oy " /hig
25. 1.C. Irhiri "/wec g
26, M.R.Malakar " /303 )
2T« Ait ¥r. Mitra " /IMG 0 Now Squnta-
23, Sadhan Ch.Daxy 1st E Man/TH 5 ;
29 309&1 AChGF{ii/)v//7“ nn )
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32. Wimai Majumler \/ " )
33.  H.R.Roy NGO §
34. P.C.Nayak /NG )
35. 4.K.B8ingh 2nd W/Man/VGC )
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Suﬁjdcta'CaﬂIO‘vafew aAd Rosgtructuring of
. ‘Group '9'_§nd,'D9 staff./ !

|
¢
LY
'

. Lo P
| NooPCIIL/84/UPG/19, dated 25.6-1985,

! !

‘! - Rastructuring o'f c%:rtain Group 't & tDF |
cadros have boon undor considoration in consultation
vithi tho Staff in tho Committooc of tho Dopartmental
Council{ of the JCM(Railways) for somotimno, Tho -
Ministry of Railways have docided with tho approvaol
of 'tho prosidont to raestructure cortain catoegorics
of |Groug_ tC¢ & 'Dt as dotalled in the Annoxure
enclgsody . ‘

} |

. o
i - 2, WWhilo implemonting theco orders -
sgi,ciﬂc instructions given'in tho footnots ‘undar
tha diffarent catogories should be strictly and
carofully adhored. too H‘E
' |

|
e
|
|

. e t

I 3, For tho purposa of rostructuring tho
cadrg strongth as on 1.1¢84 will ko taken into
account and willl include Kest.Giver land Loavo
Rosorye postsg | 1. ! | L
. P N i h i ' I

; C o 44l Thﬁf staff éolp'ctod. and postod against

tha sdditional highor grads posts as a rosult of
rostructuring will have |thoir pay fixod under Rule
2018+B(FR-22-C)~-RII W,04fo(~1-198¢ on; proforma baslis
with curront paymonts wi6.f}1-1.1985, Ths bonofit of
"fixation will be’ applicabld'to the chain/resultant vic..,
whichjatiso from rgstru tu;'lm,,. o

o X FE . -
Ly, 42 The %gsts of Shunting Drivers scald
R¢e330560/~ will bs filled from Shunters grado .
Rs,290+400/= on tho basis or. soniority-cum-suitability,
Tho posts of Drivar Grade fC!/scals R,330-560 will
howover, b f£illed as per gxtant orders for promotion
of ‘Sh(miors to Driver Grado $Ct, Fixation of pay of
Shunters grado R.290-400/- cppointed.as Shunting
Driver Grade R,330-560/- will'bo regulated under
2018A'R-II (FR-22C), Shunting Drivers grads Rs,330-560/-
‘appointed as Drivar 'Ct scalo B50330~560 will have thoir
pay fixod under ;Rule 2017(5})(11)-811(5‘3-22(&.)(11)).
R e ¥
., ' 4.3, Tho, bonoefit of rotrospoctive fixation
from 1.1-198¢ and curront payhent from l-1.1985 will
not bo applicablo to such of thoss employces who cro
promoted against vacancics oxisting on the dato of
rostyucturing, They will bs grantod ‘bonofits only from
tho date of promotion as pl?l.‘ normal Tulos,

|‘: !
!
| !

Contd,/-
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S Te
m Divl, Railway Manager{p),
N, P, Rallwvay,Luxding,

X
b A"

e — — ;

$ir,
Subte Stepping up of Pay,

Sese WG W B

with dus respect I beg to sudlmit a few lines
' for yowr informatios & necessary action please.

That gir, I have been working as Goods Driver
trom J7. 2820 vee «a0d my Dasic pay 46 now b, 1580/,
But in your Femorandum No.E/41/1/LM(Remstructuring)
of 16,10.92 it {# seen that tho pay of 5/3ri G.C,hey,Tr °
Jajuddin, X,C.Roy, M.l.Hajumder, H,D,Chakradborty &
8.R, garkar, is now higher than ma though they are
junior to me. "
Therefore, you are requested to please look
into this and arrangs to @stex)pt.m up ny pay on the
pay of my juniors are higher than e at the esrlies:

and thus oblige thoreby, :i;

kith regards,

Yours faithfully,
; | 7[)@%&%{{@ /gm'?'o:

;; - ?oa}fv
| "l Loyt
L e

YN , _!, r)‘“-l-,. ..

Dated,,ueding

The )7 v eee 1993

2
o,v..O\

Mallyaon, - acailivten,
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RORTHBAST ¥RONUIR RALLWAY,
| "l FIICR @7 TRR
"RV, Bnrua [/ P Do R ¥ (P)/ LUMDINQ
(L 5r DR/ 1N/ .
Do O, N10eE/AL/1/ LA(Ro8t 0y ) |

!
|
4{:
0|l
;

|
fubi= GLoppAne YR ol bay oflouniogks. . "

O D28/11/05,

Desy Ehri Chakraboérty,

/7 I '

i

In terms of Rly Dnard'a‘lo{%ur Moy PO=111/84/0P 0/ 19 ;
dated 206-06-86 and 13-8-35 circulated' undor CPY/HLG's lotter .
Noy B/ S0G/73/ Py IV DATED 2Yfad 10-7-80 and 20-0-88 except the l
categories of Firoman 'A' and DAD nil othor zunning catergories d
were ro-ptbruotiured w, o Lo }.J.U%|on?proform3 fixation and :
we Co i 1 185 with monstary benefits| The catoporles of Firoman \

~tA' ant DADy which ware not re-structurod, were however given -
the bLeneldt of wpucial pny @ nﬂ,|lﬁ/r Pelo 20 the extent of g
30%/0f poste In each caterory nnd accordingly, sple PAy wns
sanctioncd in favour of tho.ntnlormﬁst'poraona in 6ach untagory,

/ :

A~

With the introduotion of|raﬁinod gealo vo o, fo 1. 1,88
(4th P.C,), the element of ople pny Moo 15/=v¥ng done awny but
rhe gnme was nllowed to be takan|1n§0 account in the {ixation
Vol pay.of Fireman®and NAD An tarms of Rly, Darrd's lottor Yo
L pC-IV/88/NENP/ 5 Aty 16, 0, 84 recolved ' under QM(P)/HLO's Nos
CR/200/111/44 (M)~ dated 29/7/vlo|Thﬂ¢ oxerclry croated nnema= ,
* 1408 whoreby the pay ol shunter |pr oteA prine to Ll U4 | .
‘b yns fivad sl lover stagas whereap tho pay of {those enjoying
" i the mple pay was {lxed st higtsr|stzges on promotion as
lnhuntar {n the roviaed groades, A |
Conpoquent on the abovey nJﬁltho sonfor persons P
Arawing lowver pay than thetir Juniorn! have clntmed atepping .
‘up of tholr pay to the extent of[tqd;r junlores A proposal
for atepping up of the pay of senior| porgonoivas sent to

Accounts for vetting Lut Acocuntp has retitrnéd the proposal
.about wvith {ollowlng obaerva!toneii ' , T

L A Tt 1g goen from thy oapae Mo B4 1/ 1/ LH(Ragty. )
at PP=4 that Juntior gopdu Arivero ére Aravwing
; - more pay than their senlore on adecunt of 9ixing
of pay after taklng speolal pay ofﬂnz. 16/«
: ' into nccounts ‘ iji |
' In aimilnr cager Hlye DAJ[B daciglon has beon
; . obtalned, lut it neen that Dde's daclsion wnries -
according to merit of individual enses Uence the :
! cnose may kindly ba refarrpd to CPO/!,F, Rlye/Fnligaon <
for obtaintng clarification Lrca Rly, Noards " 0
i '
!.ll I
In view of the Al o, l'linyrnqnmntob thnt nocezoary
clarifleattion mey pleapae e cominte~ted for. tho purpose At

an gnrly Ante since -thias dnm e ﬁu wont likoly to be ratlsed in

the "M nlgoe \

This may please bo %-antod po urgent by comnunieating :
garly doclslone Lo ’ :

With rogorde,

O

! Yours sincorely,

I
| M

S |
( AP, Barup ) /}

Tol - -
gl v, N, Chakraborly, 43(fﬂf/> -
R. Dutia, (3477 J—

. Jora S y ,
CPYY M ‘..l/l\tlli.g.ﬂfﬂq wem dw‘mq,nwu_.

T .

et Dwnq s - s . an Y- . . -

»
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) Kol B/UT /8 (Restr, ) Merti, Al hanoe .,
. e
‘ To ~ . Lumdingsdtas 2 /7/04,
L < Shri Chitia Ranjon Poul, '
f T T Gocds Driver/Lunmding anQ Others

T 4{" o

r

(Through I/ lumiing)
Sub:- Stepping up of nay

Ief:- Your letter dtd: 9/5/9%3,

) . e ¢ g »
$einesttt s

In reference to your letter quoted above, .

this 1s to inform you that in connection #ith
the sbove subject a reference has been maie to
HQ for clarification and QI(P)/MLG vide his
letter No.B/=3/I11/69 (M) loose, dtd: 3/6/%4 hzs
passel theorders & follows:=-

" If In the lower grales the junior -
emloyee Araws, hifher rate of ray
then the senior emloyce, duc to

- givence inerem:nt or accelerated
promotion ete,,' the stepping w of
pay of senior employee will not be
wplicdle,™ |7 '

. %

"1S.K,Roy ", .o
O YTV
for Divil, Rly ,Mansger (P),
o R.F.Blyo'. Dﬂﬁdin& .
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To
The Chicl Onerating lianag:r 10),
N, F.Rallweay, lLali gann,

( Through Proper channel )

Sir,

Subs- Urong intarnrotation wnd Limlsorentation
of Rly,Bd's oxers- denrivation and
hardshin aris:ng thoreof,

Refs- Qi(P)ALG's ciarification vidg his Lo,
E/2B3/I11/5X}) Loose, dtd: 3,6, 24
comiunicated under DIL.(P)/kG's lo,
E/UT/1/i(Restr) dtd:s 7.7. M.

$88sz282828

Respectfully, I beg to submitthe Ilollowing
factual nositions which apnesr to have not been taken
into consideration +hile clarifications as sought for

- by the Sr,DPO/IG vide his D.0. letter MNo. 3/41/1/ 04
(Restr) dtd: 8,11, 93 had been extend by Qi(P)/ializcon
"~ vide his letter und'er refercnce, .

That Sir, wvhile the 9r,DPO vids his D.O. lotter
mentioned eove hal correctly explained the baclisrouwnd
the case, the cmphasis hal wrongly beun laid on 'Stopping
up of Pay of seniors to the lavol of the Juntaers driwin:
highor pay' instead of on removing the momalies in ngy
arising out of wrong internratation ard Lavlcmentation
by the DIM(P)/LMG of the Ld's orders rogaxiing ~rent of
Spl. poy to senlormost Fircman '4'/ DADS as nentinned 'n
para-l of the aforesald D.O. lettor of Sr,NPO/L.%.

That Sir, even if, theo matter is considerel as
a case of ' Stepning un' in the lipght of the eclaritieation
given by the QI(P)ALG, it moy ba poirtod out thrt I on
being paid lower pay not because my jualors enjoring
higher nay had been gronted (1) amvance ineremcont nr
(1i) accelerated nromotion but simmly because by junior

colleagues like (Sthri MWWW
: Ay SevkesheacOor A SRRy,
- Nad been wrohgly gronted with the sneeinX nay of Ne L5/

D.m, which vhen considered at the timn of SixptionAf
RSRP'86 scale of nay wef, 1.1.86 raiscl thoir nay to
hi gher stage then me inspite of myself being senior to
sbove naned ond also having boen nromoted to hipher
grale enrlier to these junior collea~ues. Hal the Gnl,
, pay been granted to the senlormost only as desired by
i the Rly.Doard, tho anomaly aml consequential denrivation
' being suffered by me would not have arisan at all,
|
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That 8ir, another asp2et of the wrong interpre.
tation ang implcmqntation of the Bd's orderg in regarq
to the grant of 8pl.pay in quastion a8 induldged in by
the DRM P)/lumiing noed algo to be. clearly pointed out
vitich is ag under;. .

—— -

That, some of the senior incumbents including
- - myself had been declcred promoted on and from -3-85n=3
= O, 2 . of seanilority 1ist for Shuntar/B,. 7
G&b[uqqhgﬁiti%QQ{- irculated under DIOIP)/LMG'g No.E/235/1/LY dt.25.5 .86
LR QS acy Gyt D ShOWINgG the position @8 on 1.4.85) wkile the restructur-
N ) L Sing denefit to Loco “unning staff other than F/man-j &
o “95“A‘3*3£iwuﬁy\as well ag Specigl bay to 307 seniormost suong the
Ei>a~Vfb.£sgzsngsun F/man-A & DADs kad besn granted wee o £.1,1.84 with finap-
EERa) 29 R3AA3  clal banefit y,e.f,1.1.85. But inspite of having been 4in
: - the Grade of F/man'A'/DAD upto__nny (the preceeding
day of my premotion to the Grade of Ehunter/B, I wag not
awvarded with the benefit of speciel pay al though I had
been senior in the Erade of F/man-A/DAD to the junier
coleagues as above mentioneq, Had tihe benerit of Spl.pay
been awvarded to me as had been due gg per Bosrd's orders
my.pay en promotion ac well ag at the time of fixation
of pay from 1.1.86 in terms of 4th Cpe avard vould have
' been much higher than what I hed actually been peid with.
L** DPara.g of

Board tg circulgr Undetl the above circumstances, I would latunblyt‘M
NO-PC/III/8’+/UPG/ Pray for your kind,intnrvention, » thérough re-exanming-
19 dtd: 25/6/85 tien of my cage in 1t's true perspective amd sot-right
I'eads as undops. the wrong dons to me ceusing immenge financisl depriva.
" Iar restructup.  tlon am consequentisl hkardghi + And for such an geot of
ing orderg - Your kindness I ghall feel much obliged,
visuolise grant

of spl.pay to I would alse 1ike to mention here tipt unless
certain my above Justified prayer receives your favourable

categoriesg, . consideration and remedial action withip 2 Teagonable
The grant or - time of 3 months at the most - I will be left with no

gpl .pa other alternative but to seek justice througe the
@?fegt{;gi%%og' Judieiary, I, hovever, hope that you would not pusk me
1.7.85 only, w to suéh a circumstantia) compulsion. '

- With begt regards,
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